
IN THE CENTRAL ADMINISfl.ATIVE TRIBUNAL 
CALCUTrA BENCH 

CALCUTIA 

OA 281 o 1997 

Present I: Honble Mr. S. Biswas, Administrative Member 

Hon'ble Mr. Nityananda Prusty, Judicial Member 

Mahesh Das 

D/o Telecom 

ior the 	licant : Mr. T.K. Biswas, Counsel 

For the 	spondents: Mr. S.P. Kar, Counsel 

Date of Order : 09-12-2003 

ORDER 

09. 	 U 

Hard Mr, T.K, Biswas1 1 	 , Ld, , Counsel for the applicant and 

Mr. S.PJ Kar, Counsel for the official respondents. It is submitted 

by Mr. Biswas, Ld. Counsel for the applicant that the applicant in 

this O.A. is a Group SDS employee under the Bharat Sanchar Nigt 

Linited (BSNL) and this Tribunal has no jurisdiction to entertain 

this application since no notification has yet been issued by the 

competent authority bringing theB.S.N.L, under the jurisdiction of 

this Tribunal. In that view of the matter the Ld. Counsel for the 

applicark wants to withdraw the matter with liberty to the applicant 

to apprach the apropriate forum for redressal of his grievance. 

C.ntd.... 



Mr. Kar'  X 

to.the abal  

O.A. is al 

is at libEt 

gtievarice 

d. Cunsel for the Offidial respondents has no ebjection 

ye prayer made by the id. Counsel ferthe applicant. The 

cordingly dismissed as 'withdrawn'. However, the applicant 

rty to approach the appropriate forim for redressal of his 

in aCcGrance with law. No erder is passed as to costs. 

4. 

DKN 

Merflber(A) 


